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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

IIONDAY, THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
. AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WR lT PETITION NO:21022 OF 2023

Between:

AND

1

Mudavath Sanjay, Sio Mudavath Jogindar, aged 23 years Occ.Student, R/o
1 -1 l4,Adavivenkatapur, Vikarabad District.

..,PETITIONER

The State of Telangana, Rep. by its Principal Secretary, Health, Medical and

Family Welfare Department, Secretariat, Hyderabad.

Kaloji Narayana Rao University of Health Sciences, Represented by its

Registrar, Warangal.

Convener, MBBS/BDS 2023-24, C/o Kaloji Narayana Rao University of Health
Sciences, Nizampura, Warangal, Telangana - 506 007-

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction, more particularly one in

the nature of writ of Mandamus declaring the listing the narne of the petitloner as

ineligibte candidate in the final Merit list published on 02.08.2023 for A-category

seat for the admission into MBBS course for the academic year 2O23-2024 as

berng arbitrary, illegal, violative of Article 14, of the constitution of lndia and

consequen y delist the name of the petitioner from the final merit list of ineligible

candidate dt 02.08 2023 for the admission into the M.B.B.S course for the

academic year 2023-24 under convenor quota by duly permitting the petitioner to

participate in the NEET counseling for admission into MBBS course for the

academic year 2023-24.
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Petition under Section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the writ petition, the High court may be pleased

to issue lnterim d,rections to the 2nd and 3rd respondents to permit the petitioner
to participate in the NEET counseling for the academic year 2023-24 under
convenor quota (A-category) by duly de-listing the name of the petitioner from
the Final Merit lisr of the ineligible candidate list dt 02.09.2023 {or the admission
into MBBS bourse for the academic year 2023-24, pending disposal of the writ
petition.

Counsel for the Petitioner: SRI RAJAGOPALLAVAN TAyl

Gounsel for the Respondent No.i: SRI T.RAMESH,
AGP FOR MEDICAL HEALTH FW

Counsel for the Respondent No.2 & 3: SRI A.PRABHAKAR RAO,
SC FOR KNRUHS

The Court made the following: ORDER
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AND

Writ Petition No.21022 of 2023

ORDER,l'I'e, /e Aaa'bte rhe ChuJ Juttiz Akk Aradk)

A4r. Rajagopallavatt Tayr, leamed counsel for the

petitioner.

Mr. T.Ramesh, leamed fusistant Govemment Pleader

for Flealth, Medical and Family Velfare Department apPears

for respondent No.1.

Mr. APrabhakar Rao, leamed Standing Counsel for

Kaloji Narayana Rao University of fftahh Sciences appears for

respondents No.2 and 3 (for short'the Universiry)'

2. In this writ petition, the petitioner has prapd for the

following relief:

"For the reasons stated supra, it is therefore

prapd that this Cout may be pleased to issue an

order or direction, more

in the nature of writ of

HE B

aPproPnate

paniculady

wnt,

one

mandamus declaring the tisting the name of the

petitioner as ineligible candidate in the final Merit

list published on OIQ$.2023 for A-C-ategory seat
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for the admission into MBBS course for the

academic y.ar 2023-2024 as being artitrary illegal,

violative of Anicle 14 of the C-onstitution of India

and consequently delist the name of the petitioner

from the final merit list of ineligible candidate

dt.02.08.2023 for rhe admission inro the MB.B.S.

course for the academic year 2023-24 vnd<:r

C.onvenor quota by duly permitting the petitioner

to participare in the NEET counseling for
admission into lv{BBS course for the academic

year 2023-24 and pass such other order or onders

,. g]rir C-oun may deem fit and proper in the

circlmrstances of the case."

3. In pursuance of the inrerim granted by this (burt on

04.08.2023, rhe petitioner was permimed to indicate web option

for admission into IvIBBS/BDS course for the academic yrear

2023-24.

4. The academic yrear 2023-24 is over. In view of the

aforesaid interim order as well as on accounr of effltx of time,

no ftrther orden are required to be passed in the writ petition.
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2.

3.

4.

5.
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Howeveq the issue involved in the writ petition is kept oPen to

be agitated in an appropriate proceeding.

5 The \X/rit Petition is, accordingly, disposed of' No costs.

fu a sequel, miscellaneous petitions, pending if any, stand

closed.

SD/-L. VIJAYA LAXMI
ASSISTANT GIST

//TRUE COPY//
SE N OFFICER

The Principal Secretary, Health, Medical and Family Welfare Department'
Secretariai. Hyderabad, State of Telangana.

The Registrar, Kalolr Narayana Rao University of Health Sciences, Warangal'

The Convener, MBBS/BDS 2023-24 ' C/o Kaloji Narayana Rao University of

Heaftn S"ien".s, Nizampura. Warangal, Telangana - 506 007'

One CC to SRI RAJAGOPALLAVAN TAYI, Advocate [OPUC]

One CC to SRI A PRABHAKAR RAO, SC FOR KNRUHS [OPUC]

TwoCCstoGPFoRMED|CALHEALTHFW,HighCourtfortheStateof
Telangana at Hyderabad [OUTI

Two CD Copies
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HIGH COURT

DATED: 2811012024
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ORDER

WP.No.21022 ot 2023

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS
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